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' THE UTTAR PRADESI-I CONSOLIDATION OF HOLDINGS
(AMENDMENT} ACT, 1970

(U. P. Acr No. 31 oF 1970)
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[’Auﬂmnrarwe English Text of the Uttar Pradesh Jot C hakband:
(Sanshodhan) Adhinfyam, 1970.]

T . ' AN
L ACT
e ffuf!hérito amend the Uttar Pradesh Consolidation of ]{afdmns Act, 1953

"

© 1T IS HEREDY cnacted in thc Twcnty-ﬁrst Ycar of the Republic of India as
, follow:;

: ~ 1." This Act may be called thejUttar Pradesh Consolidation Tof Holdings
g ‘(Amcndmcnt) Act, 1970.

-2, Afrer section 41 of the Uttar Pradesh Consolidation of Holdings Act,
1953 hereinafter referred to as the principal Act, the following section shall be
mserwd namcly —

“41-A Aﬁ‘ldavnts to be filed in any proceedmgs under this Act, includ-
C o Afdavits ing an appeal or revision, shall be made in the same manner
' * and conform to the same requiremcnts as affidavits filed under
..+ the Code of Civil Procedure, 1908 and may be verficd by any officer
or other person appointed by the High Court under clause (6) or by an
. oﬁioeé agpqintcd by any other court under clause (¢) of section 139 of the

. said Code.”

. "3 }!fter scction 52 of the principal Act, the following section shall be inset-
j ted namely —

e “52-A. (1) In thecase of a unit in relation to which a notification
c Special provisions under sub-section (1) of section 52 has been  issued
. for Chacl\ Romds before the commencement of the Uttar Pradesh
e and Chak Guls Consolidation of Holdings (Amendment) Act, 1970,
- . -the Collector may, if he is of opinion that there cxists no provision
or imadequate provision of Chak Roads or Chak Guls in the unit,
and shall, if a representation in that behalf by not less than ten per cent
of the total number of tenure-holders is made to him within six months
of the said commencement, proceed Lo take action under sub-section (2),

anything to the contrary contained in section 52 notwithstanding.

o {2) The Collector shall cause a notice of the proposal to take action

under this section and also of the rcpresentation, if any, rceeived under
; sub-section (1) to be given in the unit by beat of drum and in such
: other manner, if any, as he thinks fit, and direct any Consolidation
Officer to inspect the locality and take reasonable steps to ascertain
the wishes of the tenure-holders, or. as the case may be, of such of them
as have not joined in the representation, and to make such other
inquiry into the matter as he thinks fit.

(3) Such Consolidation Officer shall make a report to the Collector
on the advisability or otherwise of drawing up a plan making provision
or, as the case may be, more adequate provision for Chak Roadsor
Chak Guls in the unit, and the Collector on being satisfied after
considering such report that it is necessary or expedient so to do, shall
causc a draft plan to be prepared.

dated Jume 12, 1970.}
(Passed in Hindi by the Ultar Pradesh Legislative Council on 19ih June, 1970 and by
the Uttar Pradesh Legislative Assembly on June 29, 1970.)

’ (Received the assent of the President on  September 7, 1970, under Article 201 of the
K Constitution of India and was published in the Urtar Pradesh Gazrrre Extraordinory, dated
4§ September 16, 1970.)

[ *For Statement of Objects and Reasons, please sec Uttar Pradesh Gazette Extraordinary,
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(4) The Assistant Consolidation Oflicer shall thereupon, after asce e T
taining informally the wishes of as many tenurc-holders of the unit i R e
he considers practicable, preparc a draft plan in the prescribed fom N
proposing such provision or additional provision of Chak Roadsor i -
Chak Guls as may be necessary.  In preparing the draft plan the Assis &
tant (l'JOnsolidatidn Officer shail have regard to the following principles,
namely :— ]

() That as far as practicable, provision of Chak Roads a.ndt hen o
Chak Guls should be made primarily by utilising Jand vested in the 3 hrfm s
Gaon Sabha and secondarily out of land held by those tenur- 8 "~ 29 97, 19

hoiders whose Chaks are connected with the proposed Chak*JE
Roads or Chak Guls, and in the last resort, out of any other land. }'ﬂ 4
(%) The re-arrangement of Chaks should be made only to the b i
extent it is really necessary for making provision of Chak Roads:f ™" e g
and Chak Guls with the minimum possible dislocation in the- 9 -~ o
Consolidation Scheme already confirmed. |

(5) The draft plan prepared under sub-scction (4) shall be published J
in thec prescribed manner, '

(6) Any person affected by the draft plan may, within 15 days ‘fmmf ' ﬂr{a
the date of such publication, filcan objection in writing before the ‘¥
Consolidation Officer. . SR 1—ag =f

(7 (@) The Consolidation Officer shall dispose of all objections aﬂcr% :
notice to the parties concerned. ) - N

(b) Any person aggricved by the order of the Consolidation Officet i
under clause (g) may, within 15 days from the date of “the order, file an .3
appeal before the Settlement Officer,. Consolidation, whose decision /i » . v, -
thereon shall be final. i |

(¢) Before deciding the objections under clause (a) the Consolids- H§

tion Officer, and before deciding the appeal under clause (b), the Sctﬂ_:w'-i :

ment Officer, Consolidation, may make a local inspection of the site in 4

dispute after notice to the parties concerned. W SLEISH
1t shall be lawful, for reasons to be recorded in writing, for te el > -
Consolidation Officer under clause (a) and the Settlement Officcr¥JE - Y
Consolidation, under clause (b) to modify the draft plan-in accordanct ¢ . .
with the principles specified in sub-section (4) and for the Settlemen Al * '*"-"-‘52'-%-‘-(
Officer, Consolidation, to remand the same either to the Consolidation ;3
Officer or to the Assistant Consolidation Officer with such dizection’y o5 Tt
as he thinks fit.” *WFII Nkl
(8) The Setflement Officer, Consolidation, shall confirm the plan: 4 ﬁzj\? ®
(a) if no objections are filed within the time specificd in sub‘j E" i',_i..ﬂr;m
section (6) ; or -
{b) where such objections are filed, after such modifications orjil# JTHTLT (2) z
~iterations as may be necessary in view of the orders passed on. b 3§ g H"Qpﬁ' L
objections and appeals under sub-section (7). k. ﬂTil'q: £
1 kL - E HT 5T
(%) The plan confirmed under sub-scction (8) shall be published in tht.,, e
unit in the prescribed manner and shall come 1nto force on the @ - = .
< F 's-"a

of such publication, and thercupon the Consolidation Scheme and] .
the allotment orders made final under section 23 shall stand amended ‘i
to the extent indicated in the plan, and fresh allotment orders shall b
issued by the Settlement Officer, Consolidation, accordingly.

(10) The provisions of Chapter IV shall mutatis mutandis apply iy}
relation to the said plan as they apply in relation to the final Consol- T
dation Scheme, and for the purposes of application of Chapter IV
Jand contributed for Chak Roads and Chak Guls provided under thit’}
section shall be decmed to be land contributed for public purpost’

under section 8-A.”
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